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QA 454 /2000
FRamji Lzl s/o 3hri Manag Ram r/o village Rasalpur, POst
Mogara, Distt.Mathura.

«ss Applicant

V/s
1. Union of India through Gzneral Manager, W/Rly,
Churchgate, Mumbai.
2. Dv1.Rly .Manager (E), W/Rly, Kota Dn., Kota.
| ees Respondents
CORAM:
| HCOT'BLE MR L3 JILAGARWAL, JIDICIAL MEMBER

HOAT'ELEME JN P JIAWAITI, ADMINISTRATIVE FEMBER

For the Applicant eees Mr.Shiiv Kumar
For theRespondents PO -

ORDER

PER HQUI'BLE ¥ .3 .K.AGARWA L, JUOILZIAL MEMBER

Heard the lsarned counsel for the appli-ant. The
learnzd counsel f£or the applicant sabmits that the applicant
haz also filed a repressntation, -dpy of which iz annexed
at mnnzzuare A/3 with this CA, but £he he submits that the
mpresent(at ion £iled by the zpplicant has not keen Aisposed

r. He sesks Jdisposal of this O0n with 2 direction to
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the respondznts to decide/dispose <f the represzntation
filed by the applicant, at Ann.A/3, within a specifi=d '

period by 3 reasoned and spsaking order.

2. In vizw of the submizzions made before us, we dirsct

/ rezpondent No.2 to decids/iisposs of the repressntation
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filed by the applicant, atann.2/3, within a pericd of two

months from the date of receipt of a copy of this order, by

a

reasoned and spe3aking order, if ths same has not been
dzcidedfdispozed O£ 5o @y far. Th:s y applicant shzll be
at liberty t» apprcach this Tribunal for redressal of his

grievance, if any, after Aispossal of the representation.

3. With the above directions/-bszrvationg, this OA is
disposed of at the stage of admission. <Zopy of the CA
ani the annexures theresto be sent to responlent No.2 2longwith

a copy of this order for necessary actione.

/‘/

(1 .2 JMAWANT) /(5 +KAGARWAL) -
MEMBER (&) MEMBER (J)




